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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAB BENCH HYDERABAD.

0.A,N0,572/95 N

Between: Date of Order:2.5.95.

1. M,Janardhana Rap

2. D.Dishoyi

Js ChsV.5.58ryanarayana
4., M.Ch.Nageswar Rao

3. Syed Ahmed

6. P.Peturu

7« MeRavi Kumarp

8. Ch.Koteswar Rao

9. B.Y.Giri Kumar

10. N.S.R.Krishnaiah

«oApplicants,

A nd

1+ The Secretary, Dept. of Posfts,
Dak Bhavan, New Oelhi - 110| 001«

2. Tha Chief Pogst Master General,
A.P.Circle, Hyderahad - 500 001.

. The Post Master General,
fijayawada Region,
Vijayawada - 520 002.

4. The Senior Superintendsnt of Railuay.
Mail Service, R.M.5.'Y" Division,
Vijayauada,

9. The Superintendent of Bost DPPices,
Khammam Oivision,
Khammamg

+«ssRespondents.

Counsel for the Applicants Mr.TeVoVeSMurthy,

*s

Counsel ?nf the Respondents

(1)

Mr.N.Y.Raghava Reddy,Addl.cGS0.

CCORAM:

© THE HON'BLE SHRI A.B.GORTHI : MEMBER (A)

CONTD...




S i

To

1. The Secratary, Dapt. of Posts,
D2k Bhavan, New Dalhi - 110 001

2. The Chief Post Master General,
Asd.Circle, Hyderabad = 200 co1.

. 3+ The Dost Master General, v

Yijayawada Region,
"ijoyausde - 320 002,

4e The Senior Sugerintendent of Railuay
fail Service, ReMeS.'Y" Division,
Vijayawzda,

S« The Superintendent of Post OPFPices,

Khammam Divisipn,

Khannamg
6. One copy to MrleToVoV.5. Murthy, Advoccte,CAT,Hyderabad.
7. One copy to Mr.N.U.Raghaya.Reddy,Addl.PGSC,CﬁT,Hyderabad.
8. Cne capy to Library,CAT,Hydarabad,,

3. One cosy to spare.

YLKR




Qu.d.No, 572 /95 ‘ ) Date 6f Order: 2.5,95

X As per Hon'ble Shri A.B.Gorthi, Member (Admn,) X

* ok %

- The applicants we;é initially appointed as_ﬁTP-
Sorting Assistants but were later on regularised, Their
claim iﬁ this OA is for a direction to the respondents to -
pay ,thei'n Productivity Linked Bonus- for the period that they

worked as RTPs,- t

-

2. Heard learned counsel for both the parties,

3. Similarly situated other employees‘had‘appnoached

the Tribunal in the past and obtained a direction to the
respondents to give them Productivity Linked Bonus for the
period that they worked as RTPs, I find no justification
why similar benefit should not be granted to the aPPlicants'

in this 0.4,

4.  Accordingly this O.A. is allowed with a direction to
the respondents to grant the applicants f&oductivity Linked
Bonus for the period tﬁat the applicants had worked as_RTéS,'~
{Provided they had worked for 240 days in each year ending 31st
March for 3 years or more, Productivity Linked Bonus wguldAbé
based on the average monthly emoulments determined by dﬂviding
emoulments for each accounting year of eligibility by 12_§nd
Subjecﬁ to other conditions prescribed from time to time, -

e ' - '
Se Respondents shall comply, the above direction within

a period of three months from the date of communication of

Member (Admn, )

this order, HNo order as to costs,

Dated s 2nd_May, 1995

. ( Dictated in Open Court )
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IN THE CENTRRL ADMINISTRATIVE TRIBUNAL
' HYDERABAD BENCH
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RI A.U,HARIDA &Ni\ffMBEH(J)

AND

THE HON'80

THE HON'BLE SHRI A,5.SORTHI: MEMBZR (4 )
- ~ . ;./_—_

DATED 2-5-95

ORDER /300G MeENT
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